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Schemey submitteg by State/Union
Territories g0y free legal aid to poor

2291. DR. SAROJINI MAHISHYI:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be plea-
sed to state:

(a) whethep it is a fact that the
schemes for providing free legal aid
to the poor submitted by some State/
Union Territories during the last
two years have not been cleared by
the Planning Committee and his Min-
istry; and

(b) the number of States which
have approached for Central assist-
ance ¢or the implementation of their
scheme for free legal aid to the poor
during the last three years?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). Provisions were
made in the Fifth Plan for legal aid
assistance for scheduled castes/tribes
in the State Plans of Bihar, Gujarat,
Haryana, Himachal Pradesh, Jammu
& Kashmir, Karanataka. Madhya
Pradesh, Punjab, Rajasthan, Tripura
and Uttar Pradesh and Union Terri~
tory Plan of Pondicherry, There was
no case during the last two years
(1876-77 and 1977-78) when the pro-
posals of any State Government re-
garding free legal aid was not clear-
ed by the Planning Commission, As
regards the financial assistance from
the Centre, it may be pointed out that
the scheme of legal assistance, like
other State Plan schemes, forms a
part of block grant provided to the
State according to the Gadgii Formu-
la. Hence, the question of States ap-
proeching the Centre for financial as-
sistance for implementing free legal
aid scheme does not arise under
Backward Classes sector.

Electrification of Cireular Rallway

2202, SHRI VIJAY KUMAR N.
PATIL: Will the Minister of RAIL-
WAYS be pleased to state:

" (aY whether it i3  fact that a
' proposal enmvisaging electrification of
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the existing “Parikrama Rail Service”
(Circular Railway) ang development
of allied infra-structure to reduce
pressure on the bus gystem and for
improving commuter facilities has
been reviewed recently at a high level
by the authorities concerned;

(b) it so, furnish details of the
decisiong taken regarding final clear-
ance of the salient features of
the projects proposed for finzi clear-
ance; and

(c) how soon the project is likely
to be cleared and at what level it is
perding  consideration and steps
taken for its early clearance?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
Yes.

(b) and (c¢). The scheme under con-
videration is for provision of electri-
fied rail commuter services along the
Ring Railway line with spurs to Sha-
kurbasti and Tughlakabad at acost
of Rs, 22.65 crores. The proposal en-
visages the running of 6 Car EMU
trains, with 6 traing operating in each
direction during the morning and
evening peak hours in the heaviest
loaded section of the Ring. The jour-
ney time for a complete circle of the
Ring will be 60 minutes as compared
to about 90 minutes with the present
service, The carrying capacity of
each train will be nearly 2000 pas-
sengers. The project will take three
years for completion from the date
it is sanctioned.

It was decided in an inter-Ministry
meeting held in the Planning Com-
misgion in August 1978, that thispro-
posal may be considered at the time
of 1979-80 Annual Plan discussions
for Railways.
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